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f{-’» TE s ~ IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
R | CALCUTTA BENCH, CALGUTTA
| Maf. Nos823 _eof 2001
(In O.Ae 757 of 1997) o
- | Dated  12th June 2002
- PRESENT: The Hen'ble Mr, L.R.K.Prasad, Member (A)
The Hon'ble Mrs. Meera Chibber, Member(J)
Union of Ind la\ :
. VEe . o - -
. Shyama Charan Das
! :
—-~:vi . . .
é For the Union of India .. Mr. P.KeArors
Fer the eppesite Party .. Mr. T.K.Biswas
MTe S:Kelutt s
ORDER '
Loﬁhkcr I é slad.‘ Meggbergﬂz ‘o. . ' . i
e Both gides are prese'nte This M»A, has been filed
by off icial respondents of C.A. 757/97 “with the ‘prayer te
vacaté the  interim order  dated 2.7.1997( Amnexure-Me1)e
1 " By way of interim ordeér, this Trikunal vide its erder dated .
'8 T
.’[‘ . 2671697 had directed that the spplicant sheall be
-y 3

allewed to appear in the selectien test in questicn.
without prejudice to the rights and contentions of, the
parties in the application, but the result shall not be
putlished till the next date. In view of what has béen
"~ stated in the M,A., the of ficial respondenfs of C);A.757,’97
: haye prayed fer vagcation ef the said orcder so that they

/‘/V are in a pesition te anneunce the result and take further

action for filling up the vacancies ef Material Checker.

2. | Heard the learned counsel fer the parties. It
appears that thei‘e are feur available vacancies of
Material _Checkér (Bw3 and ST-1)} in the CMM/BI. In erder te
£il) up the said vacancies, the selection process had been

st arted and the written test was conducted con 22.9.2000
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end 15.6.2001. The applicant was also allewed teo appear

in terms of the interim order.

3. . We haVe cons idered thevmatter in the light of
submissions made on behalf of the parties “and materials on
record. Ve dispese of this M.A. by medifying the 1nter1m
erder of this Tribunal dated 2:7+1997 (Anaxure-~}-1) te the
extent that one vacancy of Material Checker shall be kept
reserved, which will be filLéd up én,the basis of final
cutcome in @@A.757/97. At the same time, the resp@ndents are
at liberty ia finzlise the selectlon precess in Wuestlen for
filling up the remélnlng vacancies. However, appointments
against 'such vacancies shall be subject to final outcome in

4.,  List 0.A.757/97 on 21.8.2002 fer hearing.

(Meera Chibber)
Member ( J)




